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m THE CENTRAL AOfl IN I STR AT lUE TRIBUWAJ
principal bench- '^-^bun^l
'N£y DELHI.

CA 1 648/.96

New Delhi- this the 24th day of August, 1990

Smt.Lakshmi Suaminathan, MemberHon ble i>hri K.Muthukumar, Member (A)

Jls. I^mle^h, Gupta,
~-120,Amar Colony,
Lajpat Nagar-Il/,
Neu Delhi-11 0024,

3h.George Matheu, "
147', .Raj Ndgar,
Neu Delhi-110029

(By Aduocate Shri George Parac'ken) Applicants

Versus

Ooint Direct or(Admn.),
Directorate of Health'serv/ices
Govt.cf NCI of Delhi,
£-Block, Sarasuati Bhauan., ■
New Delhi-11Qooj, '

2. PHC-Cum-Ooint Oirector(M)
, Gpvt.of N.C.T. of Delhi, .
1» O'.L.Nehru Marg, N/Oelhi,

(None for the respondents)

OR D E R ('n.pAM

• •• Respondents

(Hon'ble Smt.Lakshmi Suaminathan, Member (j)
Thx^ case is listed at Serial No.4 in today's cause

■list as an expedited case in, pursuance of the Hon'ble 'Acting
Chairman's orde.r dated 17.1 .1997. Thereafter ue notice that
Shx'i Raj Singh,learnad counsel for the respondents had appeared
on 10.11,1997. Houever, none is present on behalf of the '
respondents today. In the circumstances, ue haue. seen the
pleadings of this case and heard Shri George Paracken, learned
counsel for the applicants. , .

2. The Short point in this case is that the applicants
are aggrieved by non inclusion of their na™es for regularisation
of their ad hoc.services as Lab. Assi^f^nfo h i-u •
or er dated 27-.9.95^ uhich, has been done''ln respect of other
similarly situated persons.
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3, Learned counsel for the applicants has submitteb--i^at in the

Case of Applicant •] shd uas appointed on ad hoc basis by the order

^Wated 7.6.1975 on the same date; Applicant 2 had been appointed
on ad hoc basis -by the order dated 3^11.1976 u.e.f. 1 .11 . 1976. He ■

has draun our attention to the tentative seniority list of Lab,

Assistants dated 12.4.1 994. He submits that as per the dates of

appointment of the applicants on ad hoc basis as Lab.Assistants

they ought to have been placed between SI.No.26-27 in the case

of applicants 1^ i .e. between firs, l/anita Midha and s.Hemangini

Q.Dumre, and in the case cf applicant No.2 between firs

Alleyamma Thomas and Shri Tara Chand S'aini, in accordance uith

their appointments on ad hoc basis. The grievances of the applicants

is that this has not been done in the order dated 27.9.95,' It

is stated that in pursuance of the decision taken by the Joint

Secretary(nedical) dated 28.8.95, the .services of the Lab.

Assistants who are working on ad hoc basis were regularised w.e.f,

the dates of their initial appointment. Shri George Faracken,

learned counsel also submits that persons junior to the applicants

ha.ve since been promoted as Lab .Technicians^ as evident from the

tentative sen iority List ̂ while the applicants have been wrongly

left out,. .He, chere'ore, prays that the names of the applicants

^  should be included in the tentative seniority list as per their

position, and' granted the, same reliefs as were granted to the

similarly situated persons.

4, ,In the, reply filed by the respondents, they have, inter-alia,
■  '-1^ " ■stated that the service records, ACRs, Vigilance Reports,

work, and conduct reports of the_ applicants were not received from

the Oirect.orate of Health Services^ their ad hoc appointments

along with other Lab.Ass istants whose cases have been received by

Tech .Rec rui tme nt Cell for re oul a risation of their ad hoc services

. will be reguJa rised after placing their service records before the

□ PC and obtaining the approval of the competent au thority ^ f or
■  , ) • -

-  which they• have■stated that an early action is being taken by

the Tech. Recruitment Cell to collect service records "from the

•  • ■
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Directorate of Health Services. Reply has bee^n fiL/on behalf
_ of Respondents 1 and 2 on 26.11 .96. In spite of that reply

having been filed by the respondents on 26.11 .96, nothing has
been done by the Respondents and the applicants are still in the
same position as they were at the time of filing of the leply,

5. , In the above facts and circumstances of the case this

OA succeeds and is allowed with the following directions:-

Respondents 1-2 to obtain necessary documents pertaining
to the services of the applicants and place the same before the

DPC for consideration for regularisation of their ad hoc services

as has been done in the order dated 27,9.95 within two months

from the date of receipt of a copy of this order. If the

applicants are found e ligible for such regularisation, they
shall be entitled to the consequential benefits, including

promotion to the post of Lab. Technicians in accordance with the

televant rules/instructions from the date their juniors were so
entitled to.

^  No order as to costs,

(K.PIufiukumar) (Smt.Lakshmi StominathaTi'
Manber (fl) ' , ne„ber'(a)
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